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 None appeared on behalf of the appellant nor is there any 

request for adjournment has been received. 

2. On perusal of the record, we find that the appeal has been 

listed several times on earlier occasion also and most of the times, 

none appeared on behalf of the appellant.   In that circumstance, the 

appeal is dismissed for non prosecution with the liberty to the 

appellant to move an application for restoration of appeal within 30 

days of receipt of this order if they desire so.  

(dictated and pronounced in the open court) 

 

(C.L.MAHAR)                         (ASHOK JINDAL) 
MEMBER (TECHNICAL)                          MEMBER (JUDICIAL) 
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